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4hri B.B. Lai :::::::: Applicant
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Us .

II

iUnion of India
fj Others. Respondents

i^on, M r , Justice U .C .^arivasta uo, l/«C,

Hon.f-1r,K. O b a y y a « A . M ._________ __

(By Hon. (1r*3ustica U , C . a r i v a s t a u a , y . C . )

l i

Tho applicant uas appointed as Asaistnnt Compiler

in t h o  Census Dapartmont on 1-S-72 an,d uas promotsd to
li

the post of Computer and confirmed as such on 31-12-62,

In the post of Computer he uad regularised o n  the basis

of t h e  racommendation o f  O.P.C, On 15-9-B4 htj uas 

riBVortcd. This reversion order is under challenge, on 

the ground that the applicant has beon reverted without 

giving any shou cause notice and further he is a i.C,

c ^ndiaate end senior to may persons and no raster is
ii

^ maintained in the office. I'to inttrim order uas gianted
1 1

in this case,

2, T h s  responpents have opposed the app licntion and

stated that while passing the impugned order the roster
i

maintained for 3.C.& ^,T, uas duly taken into nccount,
ii

HII uas reverted in accordance uith tho relsvant rules,

I

It appears th?.t there uas shrinkage in tht: work and

1 ,

retrenchment took plac e and the applicant holeing n

hijgher post and being a permanent employee, h-is boen

Sant back to his substantive post. It is not the cr.Sb
!■

o f  thj ppplicant that nny person junior to him is retnin:. 

or not reverted h a  i s not singled out for th- srid

puiTDOSB g3^, (Retrenchment h^s also t^ken p l ’̂ce in the .
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acpcrt!D.’n t ,1 .o interim order us3 pnassd in thi;i casu,

Thu r e u e r s i p o r d e r  q TlB passed in th{> year 1964. In . i,

nTntirne the'aDplicnnt must have earnea further prdnoticn

in vicu of the fact thnt the apolicant ia quite senior.

In cn se he deserves promotion and has not been promoted

30 far ho may be promoted taking into consicornLion th.,

f-nct if :.ny junior to him io promoted, thr f>nplicrint

shnii n i3Q promotod rnd also on tho bnsis of rcjBtar

if ho i3 entitled for promotion, he shr il l  not he p|iar5r(:

ovar on -^ny qrounds. Jith thcst obs-rv-tic rc; the arplic-.tiicn

stcnd'i di3posec of finally. No order ns to tht; costs,

o

UicB-Chsirman,M e m M r  (A )

P a t £d :___15th l%rch. 1993. L u c k b o u .
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